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*MFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
d\‘\ CENTRAL ZONAL BENCH, BHOPAL (Mp)
T\

fo ) IN THE MATTER OF
& /& '/ ORIGINAL APPLICATION No. 90/2024

.. APPLICANT

/ /VERSUS//

UNION OF INDIA & ORS -~ NON-APPLICANT

REPLY ON BEHALF OF THE RESPONDENT NO. 7 - RAJASTHAN

STATE POLLUTION CONTROL BOARD

PARAWISE REPLY TO_THE ORIGINAL APPLICATION:

1. That the contents of para 1 of the Original
Application are formal in nature ang hence, needs no
reply

2. That the contents of Para 2 of the Original

3. That the contents of Para 3 of the Original

Application are formal in nature and hence, needs no

reply.

PARAWISE REPLY TO BRIEF FACTS:

4. That the contents of Parg 4 of the original

application needs no comments from the Answering

Respondent. ' ATTESTED %;\E’L

8.5 Maypy, 29 UL 2094 R0 -
s Notary (Goy:, ()fn’ndh) L 2024“0“0‘*“0‘
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5. That the contents of Para 5 of the original

application needs no comments from the Answering
Respondent.

6. That the contents of Para 6 (a) of the Original

Application are denied to the extent that the
establishment and siting criteria for stone crushers

are not within the jurisdiction of the Rajasthan

State Pollution Control Board (RSPCB) . Moreover,
during the visits of the committee on 14.06.2024 and

02.07.2024, the Joint Committee observed the

establishment of Sseveral stone crushers in the

pProbable river-flow area. All these stone crushers

Were equipped with adequate pollution control

measures and had valid consent to operate.

Furthermore, it is important to note that the RSPCB

issues consent to operate for stone crushers and
other industries solely from an environmental

standpoint, ensuring the adequacy of the adopted

~ *pQ{lution control measures. Details of these stone
.}§% ers and the validity of their consent to operate
ovided below:

-|NAME OF STONE CRUSHER VALIDITY OF CTO

M/s Maa Bhagwati 31/07/2033
Stone Crusher

M/s Dhanlaxmi Stone 31/08/2024

Crusher

M/s NCR Infratech 31/01/2034

M/s JVG Mining 31/05/2031

M/s Triveni Minerals 28/02/2033

M/s Kuber Kamna 30/04/2034

M/s Shivaye Minerals CTO application
dated 28/06/2024 is

pending at present.

i ' - P,f]miil!)
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M/s Shree Salasar

28/02/2033
Industrieg

In addition to the above,

regarding river sang mining

activities ip the Sota River flow area, the RSPCB is

not the competent authority to take

action against
defaulters,

as per the circulars dated 09.02.2012
and 05.07.2021 issued by the

Chief Secretary,
Government of Rajasthan.

Copies of the circulars

dated 09.02.2012 ang 05.07.2021 issued by the Chief

Secretary, Government of Rajasthan are enclosed

collectively as Annexure R/1

\\That the contents of Para 6(b)

o *

of the Original

Rbplication of the Original Application does not

ains to the Answering Respondent ang hence,
omments,

needs

ey
\H o~ \{(‘r at the contents of Para 6(c) of the Original
. WY

ication does not
pertains to the Answering Respondent ang hence,

needs

no comments.
9. That the contents of Para 7 of the Original
Application relates with mining activities.

Therefore, in accordance with the circulars dated

09.02.2012 and 05.07.2021 issued by the Chief

Secretary, Government of Rajasthan, the answering

Respondent is not the competent authority,

10. That the contents of Para 8 of the Original

Application of the Original Application does not

ATTESEERins to the Answering Respondent and hence, needs
ST
= B.5. 1AURYA L3 JUL 2024
NotadluoThdthd¥le contents of parg 9 of the

A7 oad, Iaipur

‘tApplication of the Original Application does not

i

Eo\o Vs

no comments.
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pertains to the Answering Respondent ang
NOo comments,

€nce, needs

12. That the contents of pary 10 of the Original

Application of the Original Application does not

Pertains to the Answering Respondent and hence,
N0 comments,

needs

13. That the contents of Ppara 11 of the Original

Application of the Original Application does not
pertains to the Answering Respondent and hence,
no comments.

needs

14. That the contents of Para 12 of the Original
Application of the Original Application does not

pertains to the Answering Respondent and hence, needs

Nno comments.

15. That the contents of Para 13 of the Original
Application are same as mentioned in Para 6 (a) above,
concerning the establishment of stone crushers and

/0\( *\thelr compliance with pollution control measures.

Additionally, the paragraph references mining
‘.\57¥§§ ivities, indicating that, according to the
5 fé?.culars dated 09.02.2012 and 05.07.2021 issued by
: "?tée Chief Secretary, Government of Rajasthan, the
: //RSPCB is not the competent authority for these

matters.

16. That the contents of Para 14 of the Original
Application are noted and do not pertain to the

answering Respondent and hence, needs no comment.

17. That the contents of Para 15 of the Original
Application are noted and do not pertain to the
answering Respondent and hence, needs no comment.

—AITESTED,_ . By
— il LY ' M

m L} Y
B.S. MAURYA !‘o‘lﬁ‘m'w

X
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PARAWISE REPLY TO THE GROUNDS:

18. That the contents of Para 15 of the Original
Application are noted ang do not pertain to the

answering Respondent and hence, needs no comment.

19. That contents of the Para 16 of the Original
Application are partially noted, reflecting the

facts already mentioned in Para 6(a) above. The
remaining contents are not related to the answering

Respondent and hence needs no comment.

20. That the contents of Para 17 of the Original

Application are noted and do not pertain to the

answering Respondent and hence, needs no comment.

21. That contents of the Para 16 of the Original

Application are partially noted, reflecting the

facts already mentioned in Para 6(a) above. The

remaining contents are not related to the answering

o, L &%
*‘4;/—- g¢spondent and hence needs no comment.

O

N,

',. PRAYER

= S Sy —

I vqlevm‘jf the aforesaid submissions, it is most
- e

h -»__"'rfé‘spezc_ft,fﬁlly prayed from this Hon’ble Tribunal that the

Reply of answering Respondent No.7 - Rajasthan State

Pollution Control Board may be taken on record in the

interest of justice and for the fair adjudication of the

mater. égﬁiz/

DATE: 29.07.2024

PLACE: BHOPAL (MP)
COUNSEL FOR THE RSPCB

ROHIT SHARMA
ATTESTED
— T~ >
sl
B. 3 RYA m
Notary (¢, Ci'India) ’ "]UL 2324 ?::goio o
o A

Sodala. A'22+ Razd, Tajpur
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
= CENTRAL ZONAL BENCH, BHOPAL (MP)

IN THE MATTER OF
ORIGINAL APPLICATION NO. 90/2024

AMIT KUMAR & ANR .. APPLICANT
/ IVERSUS//

UNION OF INDIA & ORS .. NON-APPLICANT
AFFIDAVIT

I, Deependra Jharwal s/o Shri Prem Shankar, aged 37

working as Regional Officer, Rajasthan State

Years,
having office at D-Block,

Pollution Control Board, Alwar,

Ambedkar nagar, Alwar, Rajasthan do hereby solemnly

affirm on oath as under:
or Rajasthan State

and fully

1.That I am the Regional Officer f

Pollution Control Board, Alwar (Rajasthan)

conversant with the facts of the case and hence

competent to swear on this Affidavit.

2 That the contents of the Reply to the Original
Applications has been drafted on my instructions and
the same are true and correct to the best of my

H

D
> wledge and belief and no material fact has been
o
“
3

/" ’ - gsi
A VETRS
25,‘, \@ cealed or supressed.
Vs ’
4 DEPONENT

v g
R,
. . ” ’/,7'
j % VERIFICATION = gﬁzﬂlinl

~ VDb, e above-named Deponent do hereby verify AP PR T

contents of the Affidavit are true and correct to the

\ O o

best of my knowledge and belief and no material fact has
been concealed.

Signed and verified on this Day of July, 2024 at
Bhopal (MP)

ATTESTED
2 - N DEPO%NT

GALTTYA L/ IJ’I 9An mmzm
1. f India) L 204 T
“oad. Jaipur S
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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH AT BHOPAL

ORIGINAL APPLICATION NO. 90 OF 2024 (Cz)

AMIT KUMAR & ANR @ .. APPLICANT
//VERSUS//

UNION OF INDIA NON-APPLICANT

[
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1.|Copies of the dated circulars R/1
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ROHIT SHARMA
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